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ORDERSSHEET

1. Original Application No. | %59 /@T‘L
2, Mise Petition No. __ /

3. Contempt Petition No. A

4. Review Applicantion No. . /

Applecant (S) Uo\zrcw\os\b\ﬂa\w&\. ~VSa Union of India & Ors

_ Advecate for the Applicantsi~ M. d/xo\m&ﬁ\ L. W@A\/\ Mﬂ,m

Advocate for the Respondants:-— e LLQ c&o M\VQML’»/;S.L.QOM/V—
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Y NoveSTof The Registey YT BATe T Order 6f the Tribunal
& e i S T S - o e
“<'1n mrm - 131.82007 THe Applicant is working as Sr. Cashier/NS(Gr-
Thﬁ apvhca“"“ 50/- o I . . . .
is filed/C. F. for BS. 2 . Hi], ICon), Bogibeel, N.F.Railway, Dibrugarh. His
' depogxte\l v:dqn’g A M.Q / grigvance is that his date of birth has been
NO """" gp\kg I - recbrded in the service book as 01.09.1947
Dated. 232N R ) . |
I _ | 4 _ - instpad of 01.11.1947 os per matriculation
Tomer g Registraf oo ot cergiﬁcc’fe. He submits that there are two
@’ﬂ’/’ | | mopfhs difference. It is dlso submitted fhc’r‘
} Applicant is also retiring today.
J?Je.«}\e G Q,w\o %Tv(g. %c—f ] i Heard Mr.M.Chanda, leamed counsel
1..'\%‘30\5 PNEARY c,u/) v ]Q ' _.;for ghe Applicant. Dr.J.L.Sarkar, Ieornfed Railway
-+« b7i Stapding Counsel submitted that Applicant is
:A-Q-LQA_}'\/LJ/ 031‘9) ’Q’V‘Vd” R . . ,
b corgwmg at the fag end of the date of his
LI I EARRCLE reﬁremen'r, and therefore, the Q.A. cannot be
’ o %’ o Q et corgsidered. However, let the case be posted
o , L m‘«)/ LR cf’re§r six weeks. In the mecnﬁme, Respondents
will take instruction and file statement.
O'YOQLY &’f Ry °7’M | j No interim order is c.ctled for at this
/ qS c e,fz o ,%ae ?: . stage. However, Applicant’s retirement will be |
. ,ﬁ“'“/ . subgect to the outcome of the O.A. Post the

WM‘*A
Jooftn e pov

}1 <A . " matter on 5.11.2007.
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% 7[ . o Vice-Chadirman
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05 ll 2007— S The jﬁ‘rn'c":ﬂer is c:dmiﬂed
Respondem“s ore directed to file their
L -r~eply :stctejmenf -by the next date.
- Callithis matter on 05.12.2007.
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05:12.2007 | No written statement has been filed

‘as yet in ‘this casg; 'Dr' J. L. Sarkar,
"l'e'ame'd'v Raﬂway btandmg counsel "

A appearing. for the Respondents seeks niore

LT T time to file Wntten statement Pzayer is
T aﬂowed ‘ |

AN jthls matter 6n 22.01.2008.
H i {4“ L; ‘:; . »

ST (Khushlram) ! (M R. Mohgq)
T Member{A) i VICC -Chairman

"'22.-.0,1.?-2008 - .No Written statement has yet been q.,: . ’Y
.":ﬁledmthnscase OntheprayerofDr '
" J.L.Sarkar, learned Standmg counsel for

.. .. .~ Railways call this matter on 28. 02.2008,

oL, .. . awaiting | written statement from the’

S ReSpondents. /

- I(Khushuam) | ‘:. ‘ (M R Mohanty)‘f
T Member(A) Vioe- hamnan
CPE Ll _ T
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O.A. 239/07

28.02.2008 Dr.J.LSarkar, leamed Raiway Standing
counsel submitted that wiitten statement has

. . been filed after sernving a copy thereof on
Mrs.U.Dutta, leared counsel for the Applicant.

Mrs. Dutta seeks three weeks time to file

rejoinder.

Call this matter on 25.03.2008.

(Khushiram)

Member (A}
/bb/ o
25.03.08 _In this case written statement and
rejoinder have already been filed.
Call this matter on 26.03.2008 for
o reanne | . ALE&
| © (M.R.Mohanty)
Vice-Chairman
Pg

26.032008  Heard Mr M. Chanda, learned
- Counsel for the Applicant and Mr J.L.
Sarkar, learned Standing Counsel for -

"the Railways. Hearing concluded.

Orders reserved. {‘_;Bﬁg;

(M. R. Mohanty)
Vice-Chairman
nkm
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L For ‘ the‘reasms Wded"separateﬂy, th!SOA ‘

i alléwé%l. No costs.
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CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH, GUWAHATI
O.A.No. 239 of 2007

Guwahati, this the 11® April, 2008
CORAM: The Hon’ble Mr. Manoranjan Mohanty, Vice-Chairman

Shri Jagannath Thakuria

S/o Late Dandiram Thakura

Sr. Cashier/NS[Gr-I]

Construction/Bogibeel,

N.F.Railway, Dibrugarh, . Applicant

By Advocate Mr. M.Chanda .
: Versus
1.The Union of India,
Represented by the
General Manager,
N.F.Raiwaly, Maligaon,
Guwahati-781 011
2.The Dy, Chief Accounts Officer,
[Cash and Pay],
N.F. Railway,
Maligaon. - Respondents

By Advocate Dr. J.L. Sarkar, Standing Counsel for Railway

ORDER
11.04.2008

MANORANJAN MOHANTY, VICE-CHAIRMAN: -

Materials placed on record goes to show that the Applicant passed in High School
Leaving Certificate Examination during the year 1966 from Board of Secondary
Education, Assam. The Admit Card issued [by the said Board] to him for appearing in
the said examination disclosed that the Applicant was 18 years and 4 months old on 1% of
March of 1966. The HSL Certificate, that was finally granted to him [by the
BSE/Assam] also disclosed that the Applicant was 18 years & 4 months old on 1"
March, 1966. He faced the recruitment [for the post of SHROFFS] conducted by
Railway Service Commission. While filling up the attestation forms [ submitted to the
Railway Service Commission] the Applicant furnished the following informations at
Column-7 of the said form:- :"

7 [a] Date of birth [a] 1* Sépf;mber 1947

[b] Present age [b] 25-6-0 months on 01.07.73

[c] Age at Matriculation [c] 18 years 4 months on 1* March 1966
_— =
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He was selected by the Railway Service Commission and appointed in the
services of Railways and, as it appears, in his service book [that was opened and attested
on 16.11.1976] 01.11.1974 was initially recorded to be his date of birth and, by scoring
through the same, 1* September 1947 has been recorded with a note below that he was
18 years & 4 months on 1* March 1966 as per the I;oa_rd of Secondary Education

Certificate.

Applicant, at the fag end of his service with the Railways, came to know of the
mistakes and represented for rectification of the fnistakes that has crept in; which was
going to affect him adversely.

The prayer of the Applicant having been tured down, he has approached this
Trbunal with the present Original Application filed under Section 19 of the

Administrative Tribunals Act, 1985.

2. By filing a written statement, the Respondents have contested the matter by
stating that the Applicant having disclosed his date of birth to be 1% September 1947 [at
the initial stage of his employment] his prayer for correction of the said date of birth was

not available to be entertained.

3. On perusal of the personal file & Service Book etc. of the Applicant, at the
hearing, it appears that although the grievances of the Applicant was somehow
appreciated by some of his higher authorities in his Department, the f’érsonnel
Department of the Railways did not agree for a correction and, therefore, the matter was
re-submitted for being placed before the AGM with a note on 10.08.2007; relevant
portion of which [Note of Dy. CAO/Glreads as under;- | |

1. The age of the staff as given in the HSLC as on 01.03.1966 is 18 years 4
months.  Accordingly, the DOB should have been worked out as

01.11.1947.

D
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DOB as mentioned by the staff in his application for Railway Service for
the post of Shroff is 01.09.1947. Hence there is a difference of two
months from DOB arrived at and mentioned in the HSLC Exam.

Earlier this case was put up to CPO/A and he has not agreed to the appeal
for alteration of the DOB  on the ground that “the candidate is a
matriculate and he has clearly mentioned his DOB as 01.09.47 in his
RRB [the then RSC] application form as well as in the attestation form.
On the first page of Service Record also his DOB is recorded as 01.09.47
and he has signed on it”.

The provisions given under para 225 [1] to 4{i] to [iii} IREC [Vol. I] have
been examined and it appears that there is no way we can alter the DOB at
this stage.

However, it is a fact that the HSLC Exam was held in 1966 much before
the staff applied and joined the Service in 1973. At the time of applying
for service and during the process of appointment the staff had enclosed
the attested copies of the following documents:-

i] Admit Card issued by Board of Secondary Education, Assam,
for appearing the HSLC EXAM attested by Headmaster, Jalukbari
Govt. Aided High School on 13.12.71 and the age recorded as on
1.3.66 is 18 years 4 months X days [SN/8].

ii] True Copy HSLC Exam passed Certificate [issued by Board of
Secondary Education, Assam] and attested Sub Deputy Collector,
Gauhati on 23.01.1971 [the year is not clearly legible] in which the
ageis recorded ason 1.3.66 as 18 years 4 months X days. The
date of issue of this Certificate is recorded as 11® June 1966.

Now, the staff has produced a duplicate Certificate of HSLC issued by
the Board of Secondary Education, Assam and the age is recorded as 18
years 4 months X days as on 1¥ March 1966. The Original date of issue
of the certificate is seen as 11® June 1966 but found manually cut and
written as 27" July 2007. *
It is amply clear that this is a gross mistake =~ committed by the staff
himself. The staff should have properly checked and the DBO correctly
computed before inserting the same in the Application form for the post
of Shroff and submitted to RRB in 1973 and subsequently in his service
book. '

Rly Ministry’s decision given as footnote [a] to para 225 of IREC [Vol. 1]
states that “when a candidate declares his date of birth he should produce
documentary evidence such as Matriculation certificate or Municipal
birth certificate... Such authenticated documentary evidence could be
the School Leaving Certificate, a Baptismal Certificate in Original or
some other reliable document...” '
AGM, the competent authority in this case may be requested to consider
insertion of the date 01.09.47 as the DOB of the applicant as a genuine
mistake on the part of the staff himself and to consider High School
Leaving Certificate as the basis of documentary evidence to arrive at the
correct date of birth.

May be forwarded to AGM if agreed to.

Sd-
10/8/07

(\F)DY.CAO/ ”

Yo



Next hxgher officer i.e. FA & CAO, before whom the above note was produced,
did not appreciate the point in issue and gave a peculiar negative note to the following

effect on 13.08.07;-

“I am not able to agree. It is also possible that the employee’s declaration
may be correct, and the birth date recorded in school may have been
modified for _some consideration [at the time of  admission].
In my opinion, employee’s date of birth, as declared by him should be
retained. o

Sd-
13/08”

Finally, the AGM, ina  stroke of pen, rejected the case; by just telling that he

has agreed with the views of FA & CAO. The AGM in his one line note, wrote as under

on 14.08.2007;-
“] agree with the views of FA & CAO.
Sd-
14/8”
4. At the hearing, Mr. Chanda [leamed Counsel for the Applicant] by referring to

Rule 225 of IREC [Vol. 1}, argued that the authorities ought to have relied on ﬁle entries
of High School Certificate to ac;zépt the date of birth of the Applicant as 01.11.1947 and
that the grievances of the Applicant [for correction] ought to have been placed before the
General Manager of ‘the N. F .Railway before being tumned down. Dr. Sarkar, learned
Standing Counsel for the Railways argued that no improvement of the case could have
been done by placing the matter before the General Manager; especially when the
Applicant wanted a service benefit of only 2 months. In the present case, while the

Applicant wanted to_retire_in the month of November, he was given retirement -

during the month of September_of the same/T/ year.
. - D




Rule 225 of Indian Railway Establishment Code [Vol. I} reads as under;-

«“225. Date of birth.- [1] Every person on entering railway service, shall declare

his date of birth which shall not differ from any declaration expressed or implied
for any public purpose before entering railway service. In the case of literate

staff, the date of birth shall be entered in the record of service in the railway

servant’s own handwriting. In the case if illiterate staff, the declared date of birth

shall be recorded by a senior railway servant and witnessed by another railway

servant.

[2] A person who is not able to declare his age should not be appointed to
railway service.

[3] [a] When a person entering service is unable to give his date of birth but
gives his age, he should be assumed to have completed the stated age on the date
of attestation, e.g. if a person enters service on 1% January, 1980 and if on that
date his age was stated to be 18, his date of birth should be taken as 1* January,
1962.

[b] When the vear or year and month of birth are known but not the exact date,
the 1% July or 16™ of that month, respectively, shall be treated as the date of birth.

'[4] The date of birth as recorded in accordance with these rules shall be held to

under;-

be binding and no alteration of such date shall ordinarily be permitted
subsequently. It shall, however, be open to the President in the case of a Group
A & B railway servant, and a General Manager in the case of a Group C & D
railway servant to cause the date of birth altered.

[ii  where in his opinion it had been falsely stated by the railway servant to
obtain an advantage otherwise inadmissible, provided that such alteration
shall not resuit in the railway servant being retained in service  longer -
than if the alteration had not been made, or

[ii] where, in the case of illiterate staff, the General Manager is satisfied that
a clerical error has occurred, or "

[iti] where a satisfactory explanation [which should not be entertained after
completion of the probation period, or three years service, whichever is
carlier] of the circumstances in which the wrong date came to be entered
is furnished by the railway servant concerned, together with the statement
of any previous attempts made to have the record amended.”

Govt. of India Instructions printed below Rule 225 of Vol. I of IREC reads as

“Railway Ministry’s decision.- [a] when a candidate declares his date of birth,
he should produce documentary evidence such as a Matriculation certificate or a
Municipal birth certificate. If he is not able to produce such an evidence he
should be asked to produce any other authenticated documentary evidence to the
satisfaction of the appointing authority. Such authenticated documentary

evidence could be the School Leaving Certificate, a Baptismal Certificate in |




original or some other reliable document. Horoscope should not be accepted as
an evidence in support of the declaration of age.

[b] If he could not produce any authority in accordance with {a] above he
should be asked to produce an affidavit in support of the declaration of age.

[c] In the case of Group D employees care should be taken to seen that the date
of birth as declared  on entering regular Group D service is not different from
any declaration expressed or implied, given earlier at the time of employment as a
casual labourer or as a substitute.”
5. A total reading of the Rule 225 & the GOVMinistry of Railway Instructions
together makes it clear that entl); [relating to age/date of birth] in Matriculation
Certificate of an individual,in the services of the Railways is to make the things final to
any controversy relating to age/date of birth and the views of the General Manager [for
any employee like the Applicant] is to be the final in the matter of an alteration of the
entry in the matter of age/date of birth. |
6. Examining the entire matter in the above premises [Rule 225 & GOIMOR
Instructions] it is clear that age of the Applicant was recorded as “18 years-and 4 months
on 01.03.1966” in his Matriculation Certificate; authenticated copy of which was
available in the records of the Railways [being made available from the Railway Service
Commission} ab-initio. Accordingly, the date of birth [in terms of the Rules of the
Railways-Supra] was to be taken/accepted as 01.11.1947; as rightly noted by the Dy.
CAO/G in his proposal/note dated 10/08/2007 extracted above. Of course, there was a
mistake/discrepancy [when the date of birth was noted as 01.09.1947]; but in terms of
Rule 225 of IREC, the same[discrepancy] was a curable one. It is unfortunate that the
Personnel Department of Railway [being too technical] did not agree with the proposal
and the FA & CAO also failed to appreciate the point by telling that the ‘Schools
records might have been manipulated’. There were no question of
manipulation/modification of any record. The entry in Matriculation Certificate, as per
Rules/Govt. Instructions, was tog,% taken as final. The Applicant also disclosed that
before the Railway Service Commission. That was only to be accepted by the General
Manager. Without placing the matter before the General Manager, the prayer was

tumed down at a lower stage. The argument of Dr. Sarkar, leamed Standing Counsel for

<
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Railway, made that the General Manager might have deligated the powers to the AGM
is not acceptable simply because; the powers that has statutorily been deligated to the
General Manager was not available to be deligéted further to AGM.0-

7. Totality of the case, as projected/discuésed so far, goes to show that the

authorities did not examine the mater in proper prospective  [by not accepting the entry

about age given in the Matriculation Certificate; which was also consistently disclosed
by the Applicant in the attestgﬁon.fonn supplied  at the entry point of his employment -
and by not applymg the Rules/instructions governing - the field; which requires that in
absence of date of birth/on the’face of proper discloser of age; the authoritics should |
have accepted the date of birth to be 01.11.1947] and, as a result, there has been a
miscarriage of justice in the decisions making process [a] when the best evidence [as per
Rules & Gowt. Instructions] was available; the General Manager was only to give a

formal order to allow the Applicant to continue in service, for next 2-months only, by

accepting his datc of birth to be 01.11.1947 and [b] as there were non-application of

mind [by the subordinate authorities] for which the Applicant had to face retirement 2-
months before. | N |

8. In the above premises, the Respondents are finally directed to grant 2-months
service benefit to the Applicant by treating his date of birth to be 01.11.1947 and  treat

him to have retired from service 2-months later.

9. This case is, accordingly, allowed. No costs.
li [Oﬂ I &

>
[MANORANJAN MOHANTY]
Vice-Chairman

cm
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1. Padicedam of the o1

ter ig) analnst which thia aoslication is made;

APPLCAlIon s

@ anpboant for correction of his dale

ratecied even inspile (1

avainst e impugne Iefler bearing no.
7022007 ssued by the respondent ao. 2,
e of hicth in

{ sithatission of bonafide

T /i Thaludd

Advocate o 30.0%:07
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e e suldect mader of this application is well

the applicant {urther declages that this application is led within (e

Lmitation presceibed under Section- 21 of the Adminisirative Tribunals

That the applicant is a citizen of India and as such he is entitied 10 all Qe

ciphie, protections d privileges g 8 guaranieed under the ¢ onstilulion of
India,

H.LC axupinalion ) iy the ¥ear 1966 undee the Boaed of Secondarey
Education, Ascan He wag initially appoinied on 17.01.1975 as Sheafl and
quarier. NE Rajlway, ‘xéaifgafﬁﬂ. Al prasen( he is working

«5 5S¢ Caslier (copsi) at NERlv., Dibrugach, "

7
ws‘

3

ie respondeng

e

wpartment, the applicants date of birth was wrongly recorded ae
MH.091947 insicad of 01111947, However, o verificaiion of dacuments
sibmilled wilh the applicaiion, the authorily codd deote { the misiake
subsequently  and made fecessary  corrections g office  racords,
incorporating therein the corrected date of birth of the applicant je

1111947, Acmsé‘.g‘ngly, on the basis of {he corrected date of birth, (he
duthorilies worked oui the date of retirament of (he appiicam which falls
20 3L10.2007 and the same has been reflectod in ail the pay ¢ Hps, In his

eathly pay siips i has been recorded thay e date of relirement is
Oiclaber, 2007

Jﬁ amaa /i Talous
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{Copi cf the seven nos. of pay dlips are annexed

h:ret 3 aged marked as Annexuge-1 series),

at in the month of June, 2607, the applicant visited the HQ, N.F, Railway,
Maligaon in order (o settle some of lis pre- reliremant works, he was piven
0 understood ihat he wowdd be reliving on 31.08.2007 on the basis of his
date of birth recorded in the service book which bas been 61.09.1947. the
concerned dealing derk geveaied that although the date of hirth initially
recorded as 01.09.1947 in the service book of the applicant appears (o have

-

been corrected as 01.11.1947 bt the said cosrection da% aol bear any
sipnature of the dealing clerk, As such, the r!pp&xdﬂ‘ was advfsmi lo submit
an applicalion for correction of his date of birth vis-a-vis the date of
rotirement on 130620067 };&ragrhtg for correction of his DOR in the office

3

gecowds, I iw relevand io mention hege that the adnmuil caed of his HSLC

T pexy

- exaginaiion was submitied (o the authorities al the time of his initial

appoiaiment whereln the age of the applicant as on 0131966 was

LN g
aiegiioned as 18 vears 4 moaths, It is on the ‘ea,ﬁis that his actual date of
bieth works 0wt 1o be an 01111947 and not on 01,09.1947 as has wrongly

neeq recorded,

That in response o {he appi.u\.um dated 18.66.2007, the respondents vide
fetler po. CP/EP/] Thakueia dated 25.06.2007 informed the eippiicant that
ihe respondent o, 2 desires o verily the original HSLC ceetificate of the
applicant and the applicant was direcied (o submit hm original cerlificale,
{Copy of letter dated 25.06.2007 is annexed hereto as

? Annexyre- 1),

That the ceritficate aforesaid having nol beeg readily available with the
applicant, the apelicant submitied another repeesentation 6.07.2607

i
A

K7 sending

heenwith @ frech copy of the adimit card of BSLC evamination as proof of

(‘-(‘

bl age, Bul the office of the respondenl no. 2 vide Ids letter daied

Rabors

Jﬁqvmct/ i
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18.67.2007 informed the apelicant Uit the correction of the dale of birth of

the apolicanl eanac be agread Lo,
Copy of laflar dated 10.07.2007 s enclosed hecewith

That Gereafler the applicand submitied his atiginal ce

‘m

Hicate of HSLC pass
s for the perysal of the authorities. It Is relevant to mentios here that in the
adudl cagd as well ae the cerlificate of HSLC examination, the 2ge of the

apolicant has been mentioned as 18 vears 4 moathe as on 01.03.1966 and on
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consegaent dale of retirement fdﬂe on %30.‘2{}@7 and not 31.68.2007,

Lopy of the adaut card and HSLC cectificate s

-A

anaeved gs dagexuce- IV and V sespectively,

Tl e spplivant thereafter subinitte anodher ropresentation dated

+ e om0 e T Fein . : 3 : i
LG 20 winerein he Bas Deen stated that ihere had been an efrar in

gdidal ROC application, whicl cughi 1o have beep §0.11.4947 as evideal

from the HSLO adimit card. The gelevant adoul cagd was however

. L]

stbunitted at the tduw of inital appoiniment which indicates the corract

daie of birth {{e 0L1L1947) and as such U s clearly evident that the

applicant peither suppressed the muierial fact nor had any evil infention

whaisoever, The erar st comutitied was a simole aritlunetical ereor which
:

was inadvertenl and wanolced and s cwable, The applicant thereiore

wad {or cogrection of Ils date of bigth and the date of retlrement wiich

Lopy of e r«-pn«:y faton daied 10072007 s
ansioxed ferelo a8 anaegums VI,

» Py
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4.8  That in response of the applicalion io his application dated 10.07.2007,

respondent no. 2 issued the impugned letier no. CP/EP/T N . Thakeria

dated 17.08.2007 informed the apolicant that the competent authority has

a0t agread o dhe alieration of lus date of birth o iginally secorded and as

sucht it has beeq retained as 61.09.1947 and the date of reliroment will e
FUO8. 20407,

l
&

Copy of the impupned letter dated 17.08.2007 is

Arexed '!431‘9!,"! as Adpgexyre. Vi

410 &3¢ That the applizant moss fespeemﬁig-‘ begs i slate that although an
errof was comadtied in sespect of the eniev of his daie of birth in the
it &

stiddad gocoed b he relevan Gariimants rerlainiog {o peoal of a0o wac
a.’. A3Td SER AN WA RaeT ATWAYIWIIEL L4 «.~s.—-.§lh 5 &. - -uJ.u o l. e S5 e dh- !‘\d_-

VALY tiuch avadable with ds awlorities, On the basic of ihose records,

e dale of birdy was corvec Cled 1 the service book of (e applicant but no
sighature of concernad offivial was afiived io hat correction which was

oy a dechacal foemality and non obsesvance of such formality by the
cancerned person showid not be construed as incurable mistake, fatal to

ilie cause of the applicant

4.11 That the applicant begs 1o stale thal the mspondent no, 2 was pleased to
call for ihe original pass cerd ificate of the « npleant for considering the
proposed correction of s date of bieth but when zhe applicant submiiled
the said certificate as demanded, (he correction of dale of birth vis-d-vis

date of retirement has been denied i sptio of authentc docwimanis of proof

<

having been submitted

A2 That the applicant begs (o suppul fugther dhat at the Ume of his initial

appoinlnent. the applicant was gaorant of offictal procedures and as such

‘b‘

e coudd ng M comtemplate such faial consegunnces of an error of this nalyre

(& ihe remale featgs,

Uﬁamy\g 7(2 O I
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That the applicant most respectludly begs to state that he cowdd come io

bnow about the mistaken records only recently when he visited the

-H.QNF. Railway, Maligaon for aitending (o some of his pre retirement

aiatters, o s relevant lo mention here tiat the app.uam i due o retire on

31,10.2007 (wrum, \ r&of'ieu as on 31.08.2007,

-

That it 4s siated thal inspile of repeated pravers and aven after verification

“of admit card and HSLC ceriificate ise.;eei ..) the Board of Secondary

Education, Assam tie respondents awthorities have not taken any steps to-

cure the defects and as such the date of birth and date of retirement In
respeci of e applicant have been fived erponeously giviag tise 1o serious
vivil consequences. As such finding no other allecnative the applicant is

approaching this Hon'ble Teibunal for protection of his right and lnterest
and it is a £it case of the Hon'ble Tribunal (o interfare with and o protect
ihe righte of the applivant by directing (he respondenis to correct the date

of birth and dale of retivement of the applicant as £1,11.1947 and 31.10.2007

respectively in accordance with the age recoded in the admit card and the

!‘v

certificaies stbmitted. w

That this application is made bonafide and for the cause of ju ;’ ssiice,

Grounds for polief si wilk loaal s

-.....

~

or that, the age recorded in the admit card and certificale of HSLC
aminalon is the legally acceplable hasis for detormining g, {ite correct date

of birth of the applicand and as such dendal of correction of date of birth of

{he app!i At on that basis is Bieoal and woreasonalbile,

For that, the applicant fuenished both ihe admit card and ceriificate of
HSLC examipnauion, wherein the age ?wc bean mentioned and the

respondents ought Lo have fived {he DOB of the applicant on that { basis.
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£8COLas of the case and issue notice 1o {he respond

N.F. Railway, Maligaon for atiending to some of his pre-relirement

atters.

For diad, in ail fitness of the things and i a0 edance with law, the date of

birth and the dale of relirement of the appicanl deserves 1o

v
ifs

, prayed for, on the basis of the admit card and
ceriificates of the HSLC examinalion, awiich ars the standard aylhentic

Jocusments for detepmining the age and date of birth o4 any person,

TDiotails of remedias exhausied,

That the appiicant declares thal he has exhausied all the gemedies

available (0 and there is no other allernative remedy than (o [de this

apphicaiion.

The applicant further decdlares (hal e had nol "previeusly (fed any
applivation, Wril Pelition ot Suii belore any Courl of any other Awthorily
or any other Bench of the Tribw nal repardiog the subject maties of this

3]
o
application for any swh application, Wil Pelilion of Suil is pending

Reliof {3} couphi iog

Tlader the facts aod Cid

o~

unstances stated above, the applicant humbly
prays dat Your Loedships be pleased to aduit this application, call for the

3
(¥
+

eals 10 show cause as o
wity the relief (s) soupht {or in L this application shall not be granied and on
perusal of the records and after hearing (e parties on the cause Of Causes

that mav be shown, be pleased te granl te & allowing reliefls)

That ile Hog'ble Tribuaal be ‘,1 ased 1o declare that the cogrect date of
urth of the dpfﬁm;mi i 01.11.1947 inslead of 0L.09 1647 and his date of

colipement is 31.10.2007 nstead of 21.08.2607,

g@ww‘ Thalos 4
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respondents be directed 1o correct the misiaice eniry with regard

ice recards and enter the

T andd gefix hig date of relirement as 31 10,2607

Casts of the application.

od a3 ihe

| ot
(35
43
et
pa-
g
yuu

P R s ) 3 g g
{ {s) {0 which ihe appicad

Itwerim grder praved oo

During pendency of the application, the appiicant prays for the {ollowing

inderioy celief: -

That the Hog ble Tefbunal be pleased o disect ihe respondents ol lo give

affect 1o the impuoned lotter dated 17.03.2007 (Anvexure-Vid} anid allow
ite applicant to coptinues in ids setv o afier 3108, 2607

Thai the Hon'ble Tribunal be pleased io this application
sxpeditiousty,

SEE PAR IS BIFELET $IN ABT HIX FLR AT LAY BAS DAL 2% WARABL #8559 2P OIT srsrssreT el

Fagiicalags of the LP.O

LE.O Mo 320 g 40886
Diate «.:g{ icsye e 7:» R -OF.

PN, G twalald,
QPO Guwahail,

Issued {rom

U’Z‘Z?Q%vmf’; TRalou 4
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el jagaanath Thakuela, 5/¢- lale Dandiram Thakuria, aged abowt 60

»

3

vears, working as Se. Cashier/NS (Grade-I), Conpsiruciion/Boibeel,
- N.ERallway, Dibragash, Ascam do herebv verify (hal v sialements
adde in Faragrapht 1 (0 4 and 6 o 12 are bue {o v Knowledge and ihose
aade in Parageaph 5 are irue lo my legal advice and T have not

suppressed any maiegial fact,

Ana I siva e verilication an iiws the Jgéﬁ tav ol i‘&ue_ust 2007,

jzﬁ@mﬁl M%‘c\
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NORTHEAST FRONTIER RAILWAY, CONSTRUCTICN, CiIBRUGARH < Foue vt 008
vl
S No. LmD No. Nima £ athar's/Mutdanas Name ! Desamanon Scale 3y Nest iner Date:
R S 30 LN THAKURIA LATE O R, THAKURIA SR CAZH (CONSH LIRS LR 9 0192007
——— e e F i e S . - R . o
aemone Satec drzcamy [GHE S B3] iy Taguchons  Aincunt
Basw Fay 7950 i PF Suns. 384
oA M58 ; vor 7000
i
0.P (50% of B.P ) 50 Group Insurance 30
SCA ) i Professional Tax 448
HRA. s . Sest Ad
TA 5€8 ) rouse Rem 118
Trammoon Aloware Q : Scooter Aty Rec h}
Peryonal Pay 122 ~EOAZ. Rese ]
Contvigent 2010 Water Chdrge -
Featval Av QO P ] Flactnety Par Chras 54
Teew s Dl ADDwICe 3 ; mecne Ta e}
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S AT 2 et RE B e G0 rCE
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Cole of Relrement Sriober-2C07 IVENLHED BY
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NORTHEAST FROITIER RAILYWAY, CONSTRUCTICN, DiBRUSARH MW e
Sl.No. Em®. No. Name Fatner'siHusbanas Name Desgnation Scale y Mewincr Late:
7 01850337 SR JN. THAKURIA LATE D.R. THAKURIA ~SR CASH. (CONS) - TS8O0 1THI000 Ty NI
Sy Batea Amourd | Qeaxtion Aot A8 GEN o Dewxions  Amouns
Basic Pay 7680 7850 i PF Side 484
O.A . 2138 =8 . NPT o0
0P (S0%otBP) 50 3875 } 3rouwp Inswrance 30
SCA 180 160 i Professomal Tay 8R4
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! Lieoee o s
E ¥} v
i cecsxcat 0
! = Aerans : SIONATUAE TF 1ok 2O TRE -
Gross Pay: 19708.00 Totat UDequcuon . 8897.00 it Pay 10912.00
Dste of Retrement Octlober-2007 1OeNDFECSY . -
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NORTHEAST FRONTIER RAILWAY, CONSTRUCTICN, DIBRUGARK SR, AFA/CONIDBRT Faocuay- 2007
St No. Eme. No. Name Father'sHusbands Name h Oesigriation o T Seale - By el nor. ety
7 0185017 SRI LN. THAKURIA LATE D.R. THAKURIA SR. CASM. (CONS.) - . C.. $300179-3000 ... . . I R PRl
igg Sarmess Rates Avount | Requoion Amours  Seducheny Apamt A0S GEN. o
. BascPay 7950 7950 : PF Sws. yed  HE o Reco 0 .
- DA 288 MuSA 1 VPF ) 7000 LICOBRT 0
D.P.(50% ol B.F ) 9 3§75 | Tino insarance . 3 R3O 2 T
SCA 180 160 i Professional Tax U6 COSKIAL iy -
HRA 0 l..Fest Anv. . LD lecoemeTan L. L0_-L L L L - el ..
TA 1031 | House Rax .og S '
Transport Alowance 0 ! Scooer Aav Rec 0 . PR
Tuton Fee 0 | PF. A Reco o ~—
Personal Pay 135 | Water Charge 15 >
Contngent s i Eiectncty Pwr Chrgs. 58 P ’
e v . o . THHNA TURE OF “rad mhiitke
iEI Festnal Adv. (D P 0 . A Adunce Reco ki ) o ] o
73iess Pay 135.48.0C “otal Uesuction 3421.00 =t 93y 11128.00 R )
Cate of Reorement Daiceer- 2007 ez e oY
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SR. AFA/ICON/DBRT

NORTHEAST FRONTIER RAILWAY, CONSTRUCTION, DIBRUGARH " March-2007

Si. No. Emp. No. Name Father'sHusbancs Name Dessgration -RVA Nea incr. Date:
1 01850337 SRI J.N. THAKURIA LATE D.R THAKURIA _SR..CASH_(CONS.) 5500-179-9000 2 Va7

Eemmngs Bres Amgiy | Qegucinos | Ameund  Resusm AmOw  Am. S GEN. oo Deowhons  Amourd

Basic Pay 812% 8125 . P.F. Subs. 1018 H.B. Intr Reco )

DA 353% 353 | VPEF 7000 LICIOBRY 0

0.7. 5% ofBP) % 4080 | Grow surance e olttiiRel S

SCA 0 0 ' Professional Tax 8 CCS/CAL 0

HRA. 3 1 Feat Ay 0 Income Tax 0

TA. 1241 | House Rent 118 ’ °

Transport Alowsnoe 0§ Scooter Aov. Rec 0

Tuion Fee a | PF A Reco 0

Pecsonal Pay 125 . ater Charge 1

Contingent 2840 | Electncty Pwr. Chrgs. 56

Festval Aav. (0.P.) a ' H B. Agvance Reco. 0 SIGNA TURE OF THE EMEAL OYES

Gross Pay.  19929.00 . . Totai Deduction 8443.00 Net Pay . 11486.00 At No.
Date of Retrement QOctober-2007 iCeENTIFIED BY .
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NORTHEAST FRONTIER RAILWAY, CONSTRUCTIC™" DIBRUGARH SR. AFA/ICON/OBRT Aprs-2007
dNe Emp No Name Father's/Husbancs Name Oesignation Scate 8.U. Next nor. Oate:
S1-- 21850337 SRI LN, THAKURIA LATE D.R THAKLRWA SR.CASH (CONS.) 5500-173.9000 2 910372007
Ierm 3ear Amount i Dedurtion Aot Qeautions Amouni Am OS  GEN mf  Oeducfons Amount
3aax Py 178 8125 PF Subs 1018 H 3 Intr Reco 9
CA <38 4266 : VPF 7000 LIC/OBRT 0
CP.SO%oI3?; 3 4083 Giowp NS arne 30 C.R8.0. 0
SCA 130 180  Professional Tax 8 CCSICAL 0
e o JATICI I I 2163 | Fest. Adv 0 Income Tax [ I
TA 673 . House Rew 18
et e S RO — 1RO - Srecler Aoy Rec 0
Futon 7 ee ¢ ! PF Aav Reco 0 g
Sersonal Pay 533 YWaler Charie 15
Cortngant 2Q29 miy Par Chegs ) o
bustizal Ade. (D Ry B ~mnance Aece J CRINATURE CF TUE SMPLOYES
Teass Pay 22365.00 Totai Deductien - 8560.00 Met Pay 13805.00 Az No
Cale of Regrement 26tober 2007 IDEMTIFIEC Y — -
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NORTHEAST FRONTIER RAILWAY, CONSTRUCTION, DIBRUGARH SR. AFAJCONI/DBRT Moy 2007 ig:
SL.Ne  Emp.No. Name Fathersitsbands Name Designation * Scale BU Nert inct Date

1 01850337 SRI LN THAKURIA LATE DR THAKURIA SR. CASH. (CONS } 6590-178-9000 2 GBI L L e e
Eeninn: Raes amory | Deastion Arey  Desuctens AmoE Am.OF  GEN o Oeaston Amerd
Basic Pay 8125 6125 * PF Subs 1016 H.8 inir. Reco 0
DA 4266 4266 ¢« VPF 7060 LICIDBRT 0
D.P. (50% of B.P.) %0 4083 | Group nsurence 30 CRED 0
SCA. 180 180 | Profeswonal Tax 208 CCS/CAL ]
HRA s ! Fedt. Aov 0 income Tax 0 B
TA 821 | Houss Rent 118 m
Transport Alowsnoe 0 , Scooter Adv. Ret 4 59‘
Tuiton Fee 0 | PF.Adv Reco 0
Personal Pay 125 Viater Charge 15
Contingent 2780 | ElectncRy Pwr Chrge 17 o )
Festval Agv (D.P.) 5 HB Aavance keco ¢ SIGNATURE OF Tret ELPLOYEE

Gross Pay 20340.00 Tota! Decduchen : 8558.00 Net Pay 11782.0C Ae Ne

Date of Retrement October-2007 IDENTIFIED BY
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110.CP/ /X Thnkurin,

To
slrliJ. Trkuria,
SreCn ‘iGI‘/CO/TBR.

b s-

Rof s«

. Offizco of the
chiaf Arnounts Off i~er(cal),
M. F.Railuny/Malipnone

Datel 1076074

Corréf:tion of ~te of
rotirnont in offininl
rocordse

Your annlin~tion Aate?! G.7.07.

coeac

PO/ & "wie MOt arreot to your a~nlization -

Anta! C.7.07 montiono? unlor rofor e

CPO/f 'wie piven Mg

1t tha

in the

of earvif‘o rOf‘ort. aleo
na 100 Q? n"
for n"rnrc in DA on the brgls of gnno 2nlouln tion
~an not ba arrael to Y.

~learly nontion2!
NN (then ReC) ronlin~tion forn
attestrotion forne On tho firet naro

chov Qe

obearvation ag ' i

annlitate 1s a antriculate ~an! !'v s

'"q NO3 s 1.9.47 In 'Mg
ng woll ns

e DGY 18 rocoren
he hns slipne!l on 1t. nm,.‘qkinr

(SQ)/V’Q o

Sre. /‘.FA/(AP) ;
H FOI( Ail‘e /)41‘]1[,\ Ohe

SO

g TR O T RSN
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\\‘
To

- The Fa &Cr0MIG, )
.HQFQP\-".!-]NR:.'Q CY\'\W"’V({\" \’(Yl‘/’\m (/L‘\PMM

gub :=- Corraction of Date of
ratirenont in off i~iql
r cord.

RAfie Sro APV &P*s lottea 110.CP/ B/
JeTirkwrila datel 10,7.07,.

LA K X
\

3ir, ' ) \

S Wit o rosnaat I bog to tate vt tiie ntaof

ny rotirc!lont WeCofe 3]_.8,07 ok | fixo? h:,' t'ho nffinae DI.CAO((Z(p)
wag foun! to be not in ordor as the srue 19 mot tally with,

the nge uentione! in ny aliit eard for OSLC exanin~tion. The
ape as rocordet inny awnit cord - 1s 18 yrg.4 pont's ag on 1.3, CC
on the brsls of which the Anteof birth is 1.11.47. On  tho hasis
of tlds ~nloulntion ny Ante of rotir aient <!'pud? ba 31.10.07 n’ﬁ?
31e8eN7a ‘_

As nor ny annlic-tion ntod 13.CuN7 amd Ce7eN?7 c¥lrnege?
- to NY.CA0(&P) T wante?! to-pot thg ate of rotirment ~orr mte! ng
,31.10.07 insten? of 31.8.07, o/ Ay ©g sornuni-tatel-vina )ottor
antiosnaYl untaer raf ToNee na  oxrosgel e Hgnrroament t0 clrnre
the DOJ. )

; In view of the shove, I woul? like to roitornto t'st
 Ehouph thare was an orror in tha enlrul-tian of pE dnitially, .
ot the tine of nninintrieng, thio sunmorting cortifinntes whic varo
t 2lso nnde available snhonk of the DD ns 1.11.47 not 1.9247. More
tovar, the rocorling of age ot natriculation by the unlorsipnoe? in
~,the RSC annlic-tion forn wag ~orr wtly nale ae 18 yrs. 4 Gontlg
/%8 0N 1e3eCCy wiiich qloul?l  hnva bean warifie! hofore fixing the
Ante of iy ratira:ent. Thare viae no nalfio? intension on ny Anrt

/ Inrefording the DO ad 1.0.47. It wag Just an aror in ~alsuletion

/0 wlde ean bao set right ot o later nte on t'ia basgig.of the sunporting

cortificntao. : ‘

*

\ ! 5 I tho ~fore roquost your kind ipnour to apnrocicte tl'w

- patter 4n roal norsnective on! arrange for tha 2hnnge of ny ~ta of
- rotironont ng 31.10.97 inetent of 31229.07.

yours faithfully,

byl cﬁ(\”rmcu/) | JRokehC

Qf cons RIZRT
(§)F (07
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~ 23~ Arnexure VL

Office of the
Dy . CAO(Cash & Pay)
N.I".Ratlway , Maligaon.

N().CP/E. /] N Thakuna Dated: 17-8-07.

%
el

To
Shrt I.N i hakuna,
Sr.Cashier/NS(Gr-1),
Bogibeel/Con/DBRT
NI Raillway. -

5 ~ Sub: Correction of date of retirement in official record.

%  Ref Your appheation dt.10-7-07 addressed o
FA & CAO:Mahgaon.

*

ﬂf'—‘...:)fﬁ::‘z Pl

Z  With reference to vour apphication mentioned  above, 1t s iz
mform lhal ,competent authonty has not agreed to the alteration of vour date
of birth reconkd by you m the apphication form submitted to the then RSC.

'a
“'h

iy

2 As such, vour dute of birth has Dheen retamed as 1-9-47 as
uum’icd by vou and as a result. vou are gomg (o retive on 31-8-07 on
>upumnuah(m. You are. thercfore. advised to submit necessary booklet “A”
dulv fitled m. 1w duplicate immediately for further necessary action for vour
retirement in time.

i

Q /U 9\0/3\
¥ D CAOC&D)
NI Ranlway, Maligaon,

*,

&

Copy foranformation & necessany action to:

(LY WAODBRT
‘ : (2) vl Cashier/TSK.
-

e

DV CAO(CED)
N Rahway, Mahigaon.

,
;
g

B

v

AT ‘ﬁ .



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH, GUWAHATI

Shri J. Thakuria
. - v -
U.O.I & ORS
INDEX
Contents Page No.
(1) Written Statement | k1
(2) Verification Z,
(3) Annexure R1 &
(4 Annexure R2 3
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Shri Jagannath Thakuria ﬁ - g

i~ NA

Vs. o 3

, , N N

J. 0. I & Anre. 0 j .

a%

. gz

. Virltten statement filed on behalf of respondent
Nos. 1 and 2.
The respondents respectfully beg to state as

under 3

1. That the responients have goné through the O.A. and
understood the contents thereof,

2o The applicant is High School Leaving Certificate
Examination (HSLC) qualified employee. He passed the said
examination in the year‘1§§§: He joined the N. F. Railway

service on 17.01.1975, wvhen the original HSLC examination

m———

was with him. He declared his date of birth as 01.09.47

and signed the relevant service records. He submitted
-———\s

.application for.alteration of date of birth for the first

'_———-'f

time on 18.6.2007. His date of retirement on SUperannuatidn
_— .

( 60 years of age.) is 31,08.2007. He submitted application

for alteration of date of tirth after more than 32 years

——

ard before only about 2 and half months of retirement. The

-———

O0.4. is baired by limitation. The correctness of the state-

ments in pars 3 of the 0.A. is denied.
Contd.. 062/'-
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The O.A. 18 also barred by the law under para 225

" of the Indian Rallway Estabiishment Code-Vol. I,

The applicant has not given any explanation as to

-why he declared his date of birth as 01.09.1947 when the
- HSLC Certificate was with him.

L]

Copy of the Role in para 225

of IRIC is enclosed as Anncxure

‘wRe1,

3e That the Date of Birth vas recorded by the applicant

under his Signature at the time of initial entry into service

as 01.09.47, The Date of Birth recorded by the applicant
ﬁ_————'——\

himself can not be altered without &ue process of relevant

codal provisions as mentioned in para 2/ above. Until a few

months before retirement the{applicant never disputed with

his personal testimony nor applicd for the alteration of

-—

the Date of Birth. However, an unauthorised correction in

the front end appears to have been managed somehow at his
place of work without correcting the basie records with his
recrulting authorities, who correctly indicated his Date

of Retirement as 31.08.07 based on his original records.

The reflection of the Date of Retirement as 31.10.07 on fhe
Pay 8lip is no authority for date of birth:—;;;—;;_;;-error
due to personal declaration of the staff concerned at out
station i.e. Pay Office/Dibrugarh at the t ime of computeri-
zation of fhe master data without making inguiry of his
Date of Birth as per records of service. The Date of Birth

depends upon the original entry on record and accordingly

Con‘td-.--a/-
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his retirement on 31.08.07 was dorrectly made based on

the above noted circumstances.

Copy of letter dated 01.08.07
from GM(P)'s office is enclosed

as ‘Annexure« R-2,

The application dated 18.06.07 was received from
the applicant praying for alteration of his Date of Birth
formally in the office records. The said application was
considered with reference to Rules and records and it has been
decided that the date of birth cannot be nltered at this

fzg end of service.

4. That alleged ignorance about personal bio-data #s

not a sufficlient reason for viclating the standing Govt.
rules, and for alteration of date of birth recorded following
procedure. It is not a case of ignorance of Rule. The
alteration of the Date of Birth, furnished by the applicant
vho 1s a literate staff 1s not tenable at this stage under
the extant rules mentioned in the forgoing paras. He has
aiready retired WpEpf‘§}£§:gggzl The applicant is ligble

to be prosecuted for Disciplinary action for unauthorised
writing of date of birth in office record.

5, That 1t 1s stated tﬁat_it ic not a cése of clerical
error or mistéke; but a case of declaration of date of birth
by the applicant himself formally. Under the circumstances
the O.A. deserves to be dismissed with gpst.
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1;5£%ﬁqﬂéhﬁ4"¥§@£.§ﬁﬁm&q son of
e, Hovndan . NP S90S, aged about . SN,
~ years, working as ..Y.%%K.......%% do hereby
say that I am conversant with the facts of the'case,
and have beenvauthorised by respondent Hoo ‘dhereesss
to verify and sign this verificétiona A@cordingly I
~ verify that the statements in paragraphs 1t0 s5eeeiee
are true to my knowledge and that I have not suppressed
any material facts.

I sign this verification this 3. day of TN,
y 2008 at Swghaby



Chapter 2] GENERAL CONDITIONS OF SERVICE

should not be informed of the reasons which led the Board or Officer to recommend disqualification.

should be carefully obsen_'ed. T T

9, In cases, however, where a Medical Oﬂicer or a Medical Board considers that minor disabilit
fying a candidate for railway-service can be cured by treatment (Medical or Surgical) a statcment to tha\ cflcet is™®
-recorded by the Medical Officer or. the Medical Board, as the case may be.  There is no objection to a cyndidate
being informed of the Medical opinion to this effect by the Administration and when a cure has heen cchc(cd ikt
o'tht Admlmstranon'to ask for another medical exammauon :

(o8 \“.‘; .

open't

o223 Fimt-ald.-—'l‘he rmlway servants
prescnbe, will, in addmon, be reqmre ito; acqnlre an approved certificate of comp
in First Aid. They. will keep their knowledge in First Aid alive during the entire period
ervice through refresher courses at intervals that may be prescribed from time to A,

‘ 'categories whxch the General Manager may
etency

of their s

tlme., N

RS

, execute a serv1ce agreement'wxlth hth reside ~.j hetime,.
...-;??;”’*‘-"-‘ \txoner in IRSME R"a'ilway .servants appomted for a limited'
ent All auccments shal] be ‘stamped, the cost being borne by the rail- -

pe"lod may also be requlredv’to

execute an agreem
‘way servant concemed o ol

i Nofe -——In-' the,;case qf—‘all rail _‘ -' 1servants the offers. of appoinrtment should. stlpulate
' or{m the recrultmenu rules,

all‘ inatiei's not spemﬁcally provxded here

Rt T

o o

\%ﬁte oﬁ:’ bn'th —(1) Bvery person, on entermg raxlway service, shall c‘eclare hlS _
datc of birth which shall ot differ from any declaratlon expressed or implied for any pubhc S :

purpose before entermg ra rate staff; the date of bn th

~ shall be entered in the. record of. sem
f illiterate. staff, ' he declared date of bn'th shall be recorded by a senior rallway y servant
: '_______...-.———-—" e o o e e i e = o bt —
an witnessed by another’ raﬂway servant : :

e =

(2) A person who is n

ilway Qervxce m the case of lite
ce’ m the rmlway scrvant’s own handwrlt ng. In the case

ot able to ceclarc hxs age should not be appointed (o raitway

, service. ,
W}\ (3) (a) When a pbrson th.hng scmce is’ unable to nge his date of birth but qives
/ hlS age,- to have completed the stated: 'age on T duate of attcstatlon,

eg i a, erson- enters servme on. st \anuafy. 1980 and ‘it on that dut'

Sr. A AB.(ICI GP%J&ms date of bmh should be tak:n as Ist’ January, 19062
¥ - .

he sh sura be. assumed
fils age- was stated

are known but not (he exact date, e

and month of birth
of birth.

shall ‘be trcated as the date

(b) When the year or year
{st July or 16th of that‘momh. respectively,

22~
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Chapter 2] h GENERAL CONDITIONS “or seryidh BEi "

"j_bmdmg and no alteration of ‘such’ date shall ordmauly be. pcrrmtted subsequently‘
-‘ shall, however, be open to the Presidént in the case of a Group A &B rallway servant,

-and a General Manager in the case of a Group C & D railway servant to cause the date
of birth to be altered .

(i) where in h1s opinion it had been falsely stated by the raxlway servant to obtmn';
-an’ advantage otherwise madmrss1ble provided. that such alteration shall ot re-

sult in .the railway servant bemg retamed in service Ionger than 1f fche altera- .
tion had not been made, or

eI

(ii) wherc in the case of 1111teratc staﬁ 1hc General Managcr s sahsﬁcd that'-a
clerical error has occured, or . S

i CLss

J w - . hd - :
of the cucumstances in. Wthh the wronn date came ‘to be entered

i

% mentary ¢v xdcncc such as 4 Malrxculatlon ccruﬁcate ora Mumnpal birth ccrtlﬁcatcu :

3? Such.an cvidence -he should be asked to produce any other authenticated dommenﬁu yevidenc :

:J‘.-% thcnpx)nmung mlhorw Such authenticated documeritary evidence could be* the: School aLcwmg C‘cruﬁcaté,

A Baptisral Cerlificaté i or 'gum] or some other rehab]c documc-\t. Hnrmcopc shmﬂd not bc arcoptcd as nn C\ xdonce
; in support of the dcd"nu.m oi. ago :

. . {bY If ke could not produce any authorxty xn accordancc thh (a) abovc he., shnu]d bc mﬂmd to,,producf
! A ~ allidavitin supporf ofthe dcclamnon ofagc. " ‘-‘ ___. P . .

RS R B N ..\...c"

(c) In the case o' Gxoup D employecs care should be taLen to seé that thedate 6l birth as. dt’clarcd on zenter-
ing regular Group I scrvice is not. different from any dcc‘]mahon cxpx essed or mmlmd given Mrher at fhé- ume or
employment as a cawal laboux Cror as - subsutulc. o - s :

226. Transfers.—01d111a1 ilv, a railway servant shall be emplmh‘d thranghout his ser
vice on the rajlway or railway establishment 10 which he js posted on-first-appointment and --

! shall have no claim as of right for trans‘fé;m’io “another raillway ar another estaplisiment. - -
| ‘ In- the exigencies of scrvice, however, it shall be open to (he President 'to ‘ransfl" the.
", }; . railway servant to any other departmcnt .or rallway or railway cstablishinent inciuding a
; project in or out of India. In regard to Group C-and Group D railw ay SErvards, thc 1 sveer Of
ths President under this rule in respect “of transfer, within Tn:d: v the
) General Manaser or by a lower authority to whem fhe power «s\'&i‘}, afel A
. Railway Minictry’s decision.- -Reguests feom railway rivani: in.llrf-n!. ~
. railway to another on grounds of special cases of havdships may oo

NW tion. Such stafl transferred at thai: - juest from one rallway to ar-uieer shall he p ' v :
wpesiive of dm ol

o )
| and officiating <=V i srade in the pnomotlon group in the new estat

¢ o‘g confirmation or i: .ervice of the transferred employecs.
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